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[Shrl Bhanu Prakash Singh] Pradesh. [P/ac.d In Library. 
See No. LT. I 970!69]. ending the 31st March, 1969, under 

section 126 of the Trade and 
Merchandise Marks Act, 1958. 
[Placed in Llhrary. See No. LT-
1969/69]. 11.21 bra. 

REGISTRAllON Of EUcrORS SECOND (AMEND-
MENT) RULES, 1969; AND N011PICATIONS 
UNDER REPRESENTATION Of mE PEOPLP. 

Acr,I950 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M.YUNUS SALEEM) : I bcS to lay 
on the Table-

(I) A copy of the Registration of 
Electors (Second Amendment) 
Rules, 1969, published is Notifica-
tion No. S. O. 3307 (Eng'ish 
version) and S. O. 3308 (Hindi 
\'ersioo) in Gazette of India dated 
the 16th August, 1969, under sub-
_tion (3) of section 28 of the 
Representation of the People Act, 
1950. 

(2) A copy each of the following Noti-
flcations under sub-section (2) 
of section 9 of the Representation 
of the People Act, 1950 :. 

(i' S. O. 3835 published in Gazette 
of India dated the 17th SepteDl-
her, 1969 making certain correc-
tion in Part B of Schedule XX 
to the Delimitation of Parlia· 
mentary and Assembly consti· 
tuencies Order, 1966 in respect 
of Himachal Pradesh. 

(ii) S. O. 4053 published in Gazettc 
of India dated the 3rd October, 
1969 containina errata to 
Notification No. 282!I/MY!69 
dated the 30th July, 1969. 

(III) S. O. 4231 published in Gazette 
of India dated the 16th October, 
1969 making certain corrections 
and amendmcnll in Part B of 
Schedule I to the Delimitation 
of Parliamentary and Assembly 
CoDstituencin Order, 1966 in 
respect of Ihe Stalo of Andhra 

ASSENT TO BILLS 

SECRETARY: Sir, I lay on the Table 
followilll ciaht BiII~ passed by tho Houses 
of Parliament during the last session aDd 
aSSCDted to since a report was last made to 
tho House on tho 22nd July, 1969 :-

(1) The Press Council (Amendment) 
BiII,I969. 

(2) The Central Sales Ta~ (Amend. 
ment) Bill, 1969. 

(3) The Appropriation (Railways) No. 
3 Bill, 1969. 

14) The Appropriation :Railways) No. 
4 Bill, 1969. 

(5) The Appropriat ion 'No.4) Rill. 
1969. 

(6) The Bihar State Le,ialature 
(Delegation of Powers) Bill, 1969. 

(7.1 The Foreign Marri8ae Bill, 1969. 

(8\ The Banaras Hindu University 
(Amendment) Bill, 1969. 

2. Sir, I also lay on the Tablo coplo-, 
duly authenticated by the Secretary of 
Rajya Sabha, of the followlna eleven Bills 
passed by the Houses of Parliament and 
assented to sineo a report,. as last mad. to 
the HouK on the 22nd July. 1969 :-

(I) The West Bcnpi Leaislatlve 
Council (Abolition) Bill, 1969. 

(2) Tho Indian Railways (Amendment) 
BiII,1969. 

(3) The Bankilll Companlel (Acqulai. 
lion ami Transfer of UndenakiD,.: 
BiII,l969 

(4) The Coal Bcarlnl Areas (Acquisi. 
tioa and Development) Amadmcnt 
Bill, 1969, 
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(5) The Unlawful Activities (Preven-
tion) Amendment Bill, 1969. 

(6) The Salaries and Allowancos of 
Members of Parliament (Amend-
ment) Bill, 1969 . 

Chandrappan, General Sec:retary, All India 
Youtb Federation, and others reaardina un-
employment and otber arievanCCl of youth. 

Sir, this has been slaned by over a 
million youth. 

. 7) The Gold (Control) Amendment MR. SPEAKER: It is laid on the 
Bill, 1969 Table. 

'.8) The Criminal and Election Law~ 
Amendment Bill, 1969 

'9) The Indian Penal Code (AllleDdment) 
Bill, 1969 

,10) The Delhi Hiah Court (Amend-
ment) Bill, 1969 

(11) Tbe Constitution (Twenty-second 
Amendment) Bill, 1969. 

RULES COMMITTEE 

FOURTH REPORT 

SHRI NATH PAl (Rajapur): Sir, 
berore layina on tbe Table the Report of tho 
Rules Committee, 1 beg to say a few words. 
When I came illto the Lok Sabha this 
morning, I found that I was like a man 
who entered the Cbina shop wbich ha~ 
been attacked by a pair of bulls. I am 
new in this seat and I have not yel 
acclimatized myself 10 tbi' seat: the 
seats have been reallocated. So, ir r 
falter In readina, please foraive me. 

Sir, I beg to lay on tbe Table, under 
sub-rule (I) of rule 331 of the Rules 
or Procedure and Conduct of BudnelS in 
Lok Sabha, tbe Fourth Report of the 
Rules Committee. 

MR. SPEAKER : I very much like your 
tone and you allo look more handsome in 
that _t I 

PETITION RE. UNEMPLOYMENT AND 
OTHER GRIEVANCES OF YOUTH 

SHRI S, M, BANERJEE (Kanpur): J 
bca 10 PNSCllt a petitioa IilDcd by Sbri C.K. 

12,30 Jan, 

TAXATION LAWS (AMENDMENT) BILL 

EXTENSION OP TIME POa PRI!IINTATION OF 
REPORT OP BlLIICT COMMI1TII! 

SHRI CHINTAMANI PANIGRAHI 
(Bhubanelwar) : I bea to move: 

"That this House do extend the 
time appointed for the presentation of 
the Report of the Select Committee on 
the BlII further to amend the Income-
tax Act 1961 the Wealth-tax Act, 1957, 
the Gift-tax Act, 1958 and the Companies 
(Pr06ts) Surtax Act, 1964, upto the 30th 
April,1970." 

MR. SPEAKER : The question is : 

"That this House do extend tbe time 
appointed for the presentation of tbe 
Report of the Select Committee on the 
Bill further to amend the Income-tax 
Act, 1961, tbe Wealtb-tax Act, 1957, the 
Gift-tax Act, 1958 and the Companies 
(Pr06ts) Surtax Act, 1964, upto the 30th 
April, 1970." 

771. mol/on Will llliopteJ 

1l.31 ... 

KHUDA BAKSH ORIENTAL PUBLIC 
LIBRARY BILL-CoIJId. 

MR. SPEAKER : The HOUle will now 
take up further clausc-by-clause consideratioD 
of tbe Kbuda Bakhah OrieDtal Public 
Library BiD. CImu. 9. 


